
CORRIGENDUM 

M/s ARS Energy Private Ltd. 
EXTENSION OF TIME FOR SUBMISSION OF EOI 

We had published Form G dated 21.4.2025 which specified timeline for submission of EOl as 
6.00 PM on 06/0S/2025. Now, the Committee of Creditors, in the CoC meeting held on 
06.05.2025 has approved extension time for submission of EOI by 4 days. Accordingly, the 
timeline given in the Form G stands modified as below: 

Various Timelines 

Last date for receipt of expression of interest 
Date of 

Applicants 
ISSue of provisional listof Prospective Resolution 

Last date for submission of objections to provisional list 
Date of issue of final list of prospective resolution applicants 
Date of issue of information memorandum, evaluation matrix and 
request for resolution plans to PRAs 
Last date for submission of Resolution P lans 

s/d 

Revised Timeline 

6.00 PM on 10/05/2025 

15/05/2025 

6.00 PM on 20/05/2025 
30/05/2025 
16/05/2025 

6.00 PM on 16/06/2025 

Smt.Ramanathan Bhuvaneshwari, 

Resolution Professional 

For M/s ARS Energy Private Ltd. 
IP Registration No: IBBI/IPA-002/1P-NO0306/2017-18/10864 

06.05.2025/ Bengaluru 
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NEW DELHI | WEDNESDAY, 7 MAY 2025

STANDALONE & CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER &
YEAR ENDED 31ST MARCH 2025

(Pursuant to Regulation 47 of the SEBI (Listing obligations and Disclosure Requirement) Regulations, 2015)

Website: www.hindustanpetroleum.com | email: corphqo@hpcl.in

The results can be accessed through the following link or scan:
https://www.hindustanpetroleum.com/images/pdf/FinResQ4FY2025.pdf

By order of the Board
Hindustan Petroleum Corporation Limited
sd/-
Rajneesh Narang
Director - Finance
(Whole - time Director)
DIN - 08188549
Date: 06/05/2025 Place: Mumbai

CIN: L23201MH1952GOI008858

QUARTERLY
HIGHLIGHTS

6.74 MMT
15.4%

12.70 MMT
3.0%

₹ 3,355 Cr.
YEARLY
HIGHLIGHTS

25.27 MMT
13.2%

49.82 MMT
6.4%

₹ 7,365 Cr.

Final Dividend : ₹ 10.50/Share

Standalone PAT Standalone PAT

Crude Thruput

Sales Volume

Highest Ever Crude
Thruput

Highest Ever
Sales Volume

The Audited Standalone and Consolidated Financial Results for the quarter and financial year ended March 31, 2025
("Financial Results") have been reviewed by theAudit Committee and approved by theBoard ofDirectors of theCompany
at their respectivemeetings held onTuesday,May 06, 2025.

The said Financial Results along with the Auditors Report have been posted on the Company’s webpage at
https://www.kei-ind.com/investor-relations/financial-performance/quarterly-results/ and on the websites of the
Stock Exchanges i.e. www.bseindia.com and www.nseindia.com and can be accessed by scanning the QR Code
Provided below:

AUDITED FINANCIAL RESULTS FOR THE QUARTER AND FINANCIAL YEAR ENDED MARCH 31, 2025

Place of Signing: New Delhi
Date: 06.05.2025

For KEI Industries Limited

Sd/-
Anil Gupta

Chairman-cum-Managing Director
DIN: 00006422

2025

Pursuant to Regulation 47 of the SEBI (Listing Obligation and Disclosure Requirement) Regulations, 2015

Regd. Office: D-90, Okhla Industrial Area, Phase I, New Delhi-110 020
Phone: 91-11-26818840/26818642, Web: www.kei-ind.com

E-mail Id: cs@kei-ind.com
(CIN: L74899DL1992PLC051527)

Wires & Cables

Scan toScan to
view Resultview Result
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